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v‘.nnn'm'ﬂlm.ﬂ. ADITYA BIRLA HOUSING FINANCE LIMITED
o'

CAPITAL[ Registered Office- Indian Rayon Compound, Veraval, Gujarat - 362266

Branch Office- Aditya Birla Housing Finance Limited No N/17, 1St
Floor, Vijaya Building Barakhamba Road, New Delhi - 110001

APPENDIX IV

[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
Possession Notice (for Inmovable Property)
Whereas the undersigned being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 19/11/2025 calling upon the borrow-
ers SANDEEP SINGH NEGI & RESHMA RAWAT mentioned in the notice being of
Rs. 40,48,804.00/-( Rupees Forty Lakh Forty Eight Thousand Eight Hundred Four
Only ) within 60 days from the date of receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrow-
ers and to the public in general that the undersigned has taken Possession of the prop-
erty described herein below in exercise of the powers conferred on him/her under
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 12th day of May of the year, 2026.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 40,48,804.00/-( Rupees
Forty Lakh Forty Eight Thousand Eight Hundred Four Only ) interest thereon.
Borrowers attention is invited to the provisions of Sub-section 8 of Section 13 of the Act.,
in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All That Piece And Parcel Of Second Floor, Front Side, Lhs, Pvt No.11, Without Roof/
With Comman Terrace Rights, Property Bearing Plot No. 59/1, Land Area Measuring 90
Sq. Yds. L.E., 75.24 Sq. Mtr., Out Of Khasra No. 15/17/1, Situated At Village Razapur
Khurd, Delhi State Delhi, Colony Known As Mohan Garden, In Blocka-3, Uttam Nagar,
New Delhi-110059, With One Small/Hatch Back Car Parking Space, On Ground Floor
In Common Parking Area With Common Parking Rights, Along With Separate Water
Tank Fitted On Roof Of Top, With Common Lift Facility & All Other Common Faciliteis,
In Main Entrance Gate, Passage & Staircase, Alongwith Undivided, Indivisible And
Impartible Ownership Rights In The Said Free Hold Property, Along With Proportionate
Rights Of The Land, Beneath The Same, Alonghwith All Other Facilities Of The Said
Property, And With Other Common Facilities, Of The Building, Alongwith Undivided,
Indivisible And Impartible Owner Ship Rights Under The Said Property & The Other
Floor Owner In The Said Building, And Which Is Bounded As Under:- North: - Others
Plot , South: - Society Road, East: - Middle Lhs Flat, West: - Road 15 Ft..

'-.,fl-:rtrr: Mot

Date: 12.05.2026 Authorised Officer
Place: NEW DELHI Aditya Birla Housing Finance Limited

FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulation 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF

WOOD BURNING STOVES INDIA PRIVATE LIMITED

[WOOD BURNING STOVES INDIA
PRIVATE LIMITED

1.| Name ofthe Corporate Person

2.| Date of Incorporation of Corporate |16/05/1995
Person

3.| Authority under which  Corporate | ROC - Delhi, Ministry of Corporate Affairs
Personis incorporated/ registered

4.1 Corporate Identity Number of [U52100DL1995PTC068567
Corporate Person

5.| Address of the Registered Office and | 10, Alipur Road, Civil Lines, New Delhi,
Erincipal Office (If Any) of Corporate | Delhi, India, 110054
erson.

6.| Liquidation Commencement Date of [14th May 2026
Corporate Person

7.[ Name, Address, eMail Address, |Mrs. Vanita Agarwal

Telephone Number and the |C.211, Ram Vihar, Sector 30,
Registeration Number of the Nithari Road. Noida - 201 301

Liquidator
Cell : +91 9664690542,
E-mail : csvanita2020@gmail.com
IP Registration No. IBBI/IPA-002/IPA-
002/IPNO-1089/2021-2022/13583

8.| LastDate for Submission Of Claims | 13th June 2026

Notice is hereby given that Wood Burning Stoves India Private Limited has commenced

voluntary liquidation on 14th May 2026.

The stakeholders Wood Burning Stoves India Private Limited are hereby called upon to

submit a proof of their claims, on or before 13th June, 2026 to the liquidator at the address

mentioned against item 7. Forms for claims are available on the website of Insolvency &
Bankruptcy Board of India - https://ibbi.gov.inflhome/downloads under the Insolvency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017.

The financial creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Sd/-

Vanita Agarwal, Insolvency Professional
Liquidator of Wood Burning Stoves India Private Limited
Registration No: IBBI/IPA-002/IP-N01089/2021-2022/13583

Date : 15.05.2026
Place : New Delhi

FORM NO.14
[See Requlaton 33(2)]
By Regd. A/D. Dasti failing which by Pubdication.

OFFICE OF THE RECOVERY OFFICER - I/li

DEBTS RECOVERY TRIBUNAL DELHI(DRT 2)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS

& BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE
TO THE INCOME TAX ACT, 1961.

RC/34/2026 15-04-2026
STATE BANK OF INDIA
Versus
M/S BHAGWATI ENTERPRISES
Ta,

(CD 1) BHAGWATIN/S ENTERPRISES
ME BEHAGWATE ENTERPRISES, C-48 SECOND FLOOR, FROCNT SIDE MEAR
MATAMANDIR, SEWAK PARK, UTTAM NAGAR, NEW DELHI-110054
Mew Defhi, ELRE-
(CD2) VIMLESH SHARMAW/!O Mr. RAVI KUMAR SHARMA.
PROP OF M/S BHAGWATI ENTERPRISES, C-111149-B, KESHAY PURAM,
LAWRENCE ROAD, DELHI-110035
Thiz i 1o natify that a5 per the Recovery Cedificats issusd in pursuanca of orders passad by
the Prasiding Cfficar, DEBTS RECOVERY TRIBUNAL DELHKDET 2)in TA/S96/2022 an amount
of Re 172986487 [ Rupaes Seventeen Lakhs Twenty Nine Thousands Eight Hundrad Eighty
Four And Paise Eighty Seven Only] along with pepdentellte and fufura inferest @ 12.15%
Simpée Interesl Yeary wed 28022019 Gl realization ard costs of Re 20000 (Rupees Twenty
Thousands Only) has becoms dws against you FulkiLimitad). {Jaintly and sederallyy
2. You are hereby direcled to pay the shove sum wiben 15 days of ihe receipts of the notice,
Fail Ireg which the recovery shall be madein accordance with tha Recovery of Dabts Do to Banks
and Financial Inslilubons Act, 1883 and Rules Shars urder,
3. You ame hereby ordered fo deckare on an affidasi the particulars of yours assats on or bafore
e naxk date ol haanng.
4, You are hereby ordered 10 appear before ihe undersigned on 26052036 a4 1030 am
far furihr proceedings.
8. Ineddiban bothe sum afprasaid, wou wil glso be lisble topay
{a) Such Intarests as i payable for the pedod commancing iImmediately afer ihs notice of the
carbificale f execulion procesdngs
i) All costs, charges and expenses incurred in respect of the service of thisnotice and warrants
ar olher procassas and all athar proceedings taken for recovering tha amound dus
Given under my rand and he sealof the Tridune, onthis Jate: 1W04H026,
1) Recovery Officer
DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)

OFFICE OF THE RECOVERY OFFICER - 1I/ll

DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)
4th Floor, Jeevan Tara Building, Parliament Street New Delhi -110001

DEMAND NOTICE

MOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &

BANKRUPTCY ACT. 1993 AND RULE 2 OF SECOND SCHEDULE TO INCOME
TAX ACT, 1961.

RC/250/2025
BANK OF BARODDA
To
(CD1) ANIL KUMAR SHARMA AND ORS R/O 13E, BAHUBALI EXTENSION

DELHI-82 East, DELHI-110082 Also At B3 AGCR ENCLAVE DELHI -82
(GO 2) SHIVPRIYASO SHEISHORIMOHAN SHARMA RS 381 DR MUKHERJIMAGAR
Wew Dhathi, DELHE-110064
(CD3) VIDHYA SHREE BUILDCON PYT. LTD., HOUSE NGO, 195 ZND FLOOR BACK
SIDE RAM VIHAR Mew Delhl, DELHI-110001
(CD4) RINKUCLOTHING CREATION PVT.LTD.
M 30 GREATER KAILASH Il Mew Delhd, DELHI- 110001
{CD5) AMRAPALISILICON CITY PVT.LTD.
307 3RO FLOOR NIPUN TOWERS KARKARDDOMA Central, DELHI-110004
This 15 to notify that as per the Recovery Certificate isseed in pursuance of orders passed
by the Presiding Officer, DEBTS RECOVERY TRIBUMAL DELHIDRT 2) in OA/S9/2019
an amount of Rs 881138190.07 (Rupees Eighty Eight Crores Eleven Lakhs Thirty Nine
Thousands One Hundred Ninety And Paise Seven Only] along with pendentziste and
future interast @@ 15% Simpie Interest Yeardy woef, 151272018 @ realization and costs of
Rs 150000 (Rupees One Lakh Fifty Thousands Only) has become due agamst you
{Jointly and sevarallyFullyLimited),
2. Youare hereby directad fo pay the above sumwithin 15 days of the receipts of the notice,
{ailing which the recovery shall be made in accordances with the Recovery of Debls Due fo
Banks and Financial Institubons Act, 1993 and RBules there under,
3. You are hereby ordeéred to declare on an affidavit the particulars of yours assets on or
befara the next date of hearing
4. You are hereby ordered 1o appear before the undersigned on 28/05/2026 at 10:30 a.m.
for further proceedings
5. In additon foihe-sum aforesaid, vou will also be halie to pay:
(@} Such infterests as 15 payable for the penod commencing smmediately after this notice of
the certiicate ! execulon procesdings
ik} All costs, charges and expenses incurred m respect of the service of this notice and
warrants and ether processes and all olher procesdings Laken for recovenng the amount
s,
Given under my hand and the seal of the Tribunal, on thes dale: 21/04/2026
- Recovery Officer

21-03-2026

Versus M/S ANIL KUMAR SHARMA AND ORS

1 DEBTS RECOVERY TRIBUNAL DELHI (DRT 2}

PHYSICAL POSSESSION NOTICE

ﬂ | Branch Office: ICIC| Bank Limited Plot No-23, Shal Tower, 3red Floor, New
TCICI Banlc 7.k rood, korol Bagh, New Dethi- 110005

The Authorized ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 aond in exercise of the powers conferred under section 13{132) read with Bule 3 of
the Security Interest (Enforcement) Rules 2002, issued Demaond Motices to the borrower(s) mentioned below, to
repay the amount menticned inthe Notice within 60 doys from the date of receipt of the said Motice,

Haoving failed to repay the amount, the Hotice s issued 1o the borrower ond the public in general that the
undersigned hos taken possession of the property described below, by exercising powers conferred on
him/her under Section 13(4) of the soid Act read with Rule 8 of the said rules on the below-mentioned dates.
The borrower in particulor and the public in general are hereby coutioned not to deal with the property. Any
dealings with the property will be subject o charges of ICIC] Bank Limited.

ar Mame of the Description of Property! Date of Demand Mome
Mol Borrower(s) Loan Date of Physicaol Possession Hﬁﬁ:‘ﬁhﬁ?ﬁ#"l of
Account Mumber Motice [Rs) Branch
1. |Siddhont Rostogi/ | House Mo 693, Double Storey, Vivekanod Nogar Movember Dethi/Nor/
LBGHZO0006364747/ | Sector 4 Ghaziobod 201003 { May 12,2026 06,2024 | Mesrut
LEGHZOOO0RAZ4 700 : Rs. 22.?5.].[:“1.55,1-

The above-mentioned borrowers(s)/quorantors{s) isfore hereby issued a 30 day Notice to repay the amount,
else the mortgoged properties will be sold after 30 days from the date of publishing this Motice, as per the
provisions under Rules B and 2 of Security Interest {(Enforcement) Rules 2002,
Daote: Moy 15, 2026

Sincerely Authorised Dfficer,
For |CICI Bank Ltd.  /

SYMBOLIC POSSESSION NOTICE
ﬂ’c-ICI Ba"k Eranch Office: ICIC| Bank Limited Plot No-23; Shol Tower, 3rd Floor,

Mew Rohtak Road, Karol Bagh, Mew Delhi- 110005

The Autherised ICIC| Bank Officer under the Securitisation, Reconstruction of Financial Assets ond
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with Rule 2 of the Security Interest (Enforcement) Rules 2002, issued Demand Motices to the
barrowerls) mentioned below, to repay the amount mentioned in the Notice within 80 days from the date
of receipt of the said Notice.

Having falled to repay the amount, the Motice is issued to the borrower and the public in general that the
undersigned hos taken symbolic possession of the property described below, by exercising powers conferred
on himvher under Section 13(4) of the said Act read with RBule B of the soid rules on the below-mentioned dotes.
The barrower in particular and the public in general are hereby cautioned not to dealwith the property. Any
dealings with the property will be subject to charges of ICICI Bonk Limited.

e Mame of the EE-S{..r'i:ptii-}r'l of Fl.'ﬁperty.l-'. [Date of Dema ndi Mame
Mo Borrower|s) Loan Date of Symbalic HOtoed Jenang | - of
Account Number Possession hatice (Rs)  |Branch
1, |Sanu Singh Sikarwar-Deceased [House Mo 37 B, First Floor, Plot No-37 & Min | Januory 14, 2026] Agro
{Through His Legal Heir)/ Sadhna [Khasra Mo-663, Wake Deeksha Kor Town, Sector Rs, =
Parmar/ LBMATO0005836052/ (D, Mouza Bamrauli Ahir, Tehsil And District | 2509.935.99)
LEMATOO0OEE3R0ES Agra Uttor Prodesh- 2820017 Moy 12, 2026

The above-mentioned borrowers(sliguaranters|s}) isfare hereby issued o 30 day Motice to repay the omaunt,
else the mortgoged properties will be sold ofter 30 days from the dote of pubiishing this Motice, as per the
pravisions under Rules B and 9 of Security Interest (Enforcement) Rules 2002,
Date: May 15, 2026

\ Place: Agra

SALE BY OPEN AUCTION

Pursuanl ki iaking physcal possessian and saie of the secured sl iMangaged Proparty, e Propéry Mo, 07 on partof O Plot b, TS84 74 admeasiring
ara e mins, Nagla Rambal, Naraich, Efmacour ﬂug.'it Uitar Pradesh. ndia-2820048 L e Bnthanz e Drilicer ol incea Sfoding Finance Limded (now Kncan
A% IFL Haom Finanoe Limad] in-accordancs wilh kw, Tor the recowsny of amaun| dus [nom DOrmawens, apriiaom of imdarestiafier i anedad froem e il o
afler Gan b graen Iramany Ingnded purchaser i purchase the . Movable article Ind maletlas alceementiondd secured assal, since (he bomraer seemns 10 e
Nt inleresied in Iakil'l_] Back FareIn g 1P SaiE, WeR faEs Deen shiled W wanshoise A ul'-e:ih-r'lu {ha inseesnlcey al thie mavakle Shcle which i wih
undersagned and ako afler nspecing (ke mavable amcle in persen, Thie movable artich, s In tha physical possesson af the undersgned, sale = being made
an “AZ IS WHERE I3 & A3 |5 WHAT |5 8 WHATEVER THERE 15" Basis, -

Sincerehy Authorised Officer
For ICICl Bonk Ltd. ./

Borrowen(s) nd Motice Date of the Immiovable Reserve price Date of Inspection
Co-Borrows and Amaunt i which movabiles Wil ba disnlaad _dfprﬂpaﬁ
Guaramio are prasent for inspection Fd)
30-Apr-2022 : at the lime of 10-May-2026
1, Mr. Pulit Sharma | Rs, 10,78,524.00 (Rupeas. |All that part and parcal of the groperty DEANNgl ..opcion 1 ang 1100 hrs - 1600 hrs
2 Mra, Poonam Yadew | Ten Lakh Sevenly Eight | Properly Ne, 07, on parf of i Plot ha, 734 Bk

P {H Thousand Five Hundrea and | 764, admeasuring 37.68 sg. mirs., Negla ey et uf Maﬂﬁ ]
(Frospect No. Twarity Eatir- Db Rambal, Margich, Etmadpur, Agra; Uttar Pradesh Bidding Datel tima of Auction
IL10GBETDY) s d Indhia- 22006 1100 hrs - 1600 hrs

EMD: 10% or more of raserve prce amodnt will be raqured g= pra - deposd (o participate in suctian—which wauld be requred bo be depeosited at e propany o
tha aulbarnizied officar bedara padicipating in the aussondy the damand deafl,

Detail of Mavable Hem to be Sold in Auction-All the moveable assets lying af the above mentioned promeses,

(@) Pt Housing [ FE.0FLE: oot 2 LMy e 0t 1571,

F i mance

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Wheraas the undersgned being lhe Autharised Offices of the PNB Howsing Finance Lid. under the Securtsation and Reconslruclion of Financial
Assals & incompliance of Rule 261) of Enforcemend of Securtly Inferast Act, 2002, and in exercise of powers confemed under sachion 1312 read
with Rule 3 of the Security Interas (Enforcemend) Rules 2002; issued demand noticeds on the date mentioned against each account calling upon
the respactivi borrowan's 10 repay the amount as mentioned agalnst aach account within 60 days from the date of notice(s) date of receipt of the
said nolicars

Thie borawan's having failed 1o repay the amount, nabce is hareby given o be boerawens and e public in general that the undersignad has faken
pessessian of he propertyies described harein below in exerciss powers conferred on himdher snder Seclion 1344) of the said Act read with Ruge B
afthe said Rules on the dates mentioned against each accaunt,

Thebormawans in paricular and the publs in general is hareby cautionsd not by deal wilh the properiyies and any dealing with the propartyies wil
be subject 1o the charge of PNB Housing Finance Lid., for the amount and interest thareon ag pes loan agreement. The borrowers” aliention is
invited to provisions of Sub-section (8) of Section13 of the Act, in respact of time available, to redeem the secured assets.

Loan Wame al the Demand Amaunt Dunbe ol Description Of The
Account BorrowariCo- Motice Dutslanding | Possession Properly Morigaged
Ma. Barrower/Glearantor Date Taken
HOWGURI | Mr, Saorabh Kumar | 11,12.2025 | Rs. 2250, 506.48 (Rupeas Twenly Two Lakh | 99-05-2026 904, -8, Tower F Mahira
05181534215 | & Mrs. Antima Twarl Fifty Thousare Five Hundred Six & Farly Nime { (Symbolic) | Homes. Sector - 68,
B.0.: Gurgaon Paisa Only] | Gurgaon, Haryana-122001

PLACE:- GURGAON, DATE:- 14-05-2026 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
'@ C}lﬂlﬂ Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-
Ewieenberier 8% 600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi -
110 005.

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance
Company Limited ,under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 hereinafter called the Act and in exercise of powers conferred under Section 13[12] read with
Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued demand notices calling upon the borrowers,
whose names have been indicated in Column [B] below on dates specified in Column [C] to repay the
outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of receipt
of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the
Public in general that the undersigned has taken possession of the properties mortgaged with the Company
described in Column [E] herein below on the respective dates mentioned in Column [F] in exercise of the powers
conferred on him under Section 13[4] of the Act read with Rule 3 of the Rules made there under.

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties
mentioned in Column [E] below and any such dealings will be subject to the charge of M/s. Cholamandalam
Investment And Finance Company Limited for an amount mentioned in Column [D] along with interest and
other charges. Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by
payment of the entire outstanding including all costs, charges and expenses before notification of sale.

SL | NAME AND ADDRESS OF APPLICANT |59 u| 2 -
NO & LOAN ACCOUNT NUMBER w2l 2 = DETAILS OF =37
S EE PROPERTY POSSESSED o
oozl = 392
3 e
[A] [B] [c1 | D] [E] [F]
1. |Loan Account Nos. g 2 BUILT-UP FIRST FLOOR INBEARING PROPERTY 3 O
HEO1DEF00000101821 S -+ &| NO.B-7,UPTO CEILING LEVEL, AREA Q=
1.VIPIN SUKHDEV RAJ (APPLICANT), & E & | MEASURING 200 SQ. YDS. (1800 SQ. FT.) LE. th 8
H. NO. B-7, F/F, GALINO. 1, OLD ARJUN | & |& & eh|167.208Q. MTRS., HAVING ITS PLINTH/ 2
L ]
NAGAR, KRISHNA NAGAR, DELHI 110051 L~ S = | COVEREDAREA107.99SQ. MTRS., -
2.RAINI ASHOK KUMAR (CO-APPLICANT), N g COMPRISING WITHFOUR BEDROOMS, ONE

H.NO. B-7. F/F. GALI NO. 1, OLD ARJUN NAGAR ®| DRAWING CUM DINNING ROOM SET THEREIN,

FITTED WITH ELECTRICITY & WATER CONNECTIONS,
WITH THEIR METERS, WITH ALL FIXTURES AND
FITTINGS FITTED THEREIN, ALONGWITH COMMON
STAIRS, PASSAGE, ENTRANCE, LIFT, 1/4TH
UNDIVIDED SHARE IN STILT FLOOR FOR PARKING,
WITH THE RIGHTS TO INSTALL THE T.V.ANTENNAAND
WATER TANK ON ROOF/ TERRACE OF TOP FLOOR,

KRISHNA NAGAR, DELHI 110051

3.DHRUV (CO-APPLICANT),

H. NO. B-7, F/F, GALI NO. 1, OLD ARJUN NAGAR,
KRISHNA NAGAR, DELHI 110051

4.PUNJABI CHIC SHOPPE (THROUGH ITS
PROP. VIPIN SUKHDEV RAJ) (CO-APPLICANT),
726, JHEEL KHUKRENJA KRISHNA NAGAR, WITH ALL COMMON FACILITIES/ AMENITIES ARE
DELHI - 110051 PROVIDED INTHE BUILDING, WITH UNDIVIDED,

INDIVISIBLE, IMPARTIABLE, PROPORTIONATE SHARE IN THE LAND UNDERNEATH, , OUT OF KHASRA NO. 1493/24/ 1,
SITUATED IN THE ABADI OF GALINO. 1, ARJUN NAGAR, NEAR RADHEY PURI, IN THE AREA OF VILLAGE KHUREJI KHAS,
ILLAQA SHAHDARA, DELHI - 110051, BOUNDED AS UNDER: NORTH - PROPERTY NO. B -8, SOUTH - PROPERTY NO. B -6,
EAST-GALI, WEST—-GALL.

Branch Address;- 308, Ird Floor, Padam Business Park, Plob oo, NS, Sector 128, Awas Vikas, Siendra Yojna, bqra-282007 [Aulharzed offcer. Banty
Sharma B557023860, Emall 10:- banty.sharma@afthomeloans. com)

Genearal Terms and Conditions:-
The Salewil be on Open Auchon bass Dabé ol inspaction ol the movabies article s 22-May - 2026, betwaen 1100 hrs - 1600 s,
The aucticn will be open and anyone inferested can mspect the property and paniopaie in the openauchon after deposs of EMD, The ghast biddear wil
gelthe article.
Fhe charges ol dismantliag, shifing/ transposraton wil bi beared by the successhul biddar.
Ther successil bidder will ave b shift Bhe goods by paying balance consideration of gade by 20-May-2026, before 500 PR, detay will case forefeiture of
emd fepasiled. The paymentof ramaining sale consiceration can be made by RTGS/MEFT.
The EMDpaymands shall be mada Brough Demand Drast in leoursd “IFFL Home Financa Limdad” payabla al Maw Dedhl,
The natice is Mereby glven o the Borower and Guarantar, b remain present persarally al the tme of sak and ey can Bring the miending
buyersipurchasars for purchasing the movable article as desoribad harein ahoes; as per the perticulars of Terms and Candilions of Sale,
The mawabls article wil be sol to tha highesi biddar Howaver, the undersignad raserves thie absoiule discrefion fo sllow intar s bdding, if deemed nacessany
Company |5 not responsible or any liabiilies upon the properly which i nolin e knowiedge of he company
Further, the Borower's, will have liversy o remove all of the movabie items: Bl evening of 21-8ay-2026,
Far furthear details, Contact Authenzed officer: Banty Sharma 8557023060, Email ID:- banty. sharmai@iifthomebeans.com
Corporaba Cifice | Plol Na. 88, Phase-1V, Udyog Vitar, Gurpaon, Haryane-122{15
Place : &gra | Date ; 15-05-2026

Sd/- ; Authorised Officer, For [IFL Home Firamce Lid,

Date: 12-05-2026 Authorised Officer

Place: DELHI / NCR Cholamandalam Investment And Finance Company Limited

ALCHEMIST ASSET RECONSTRUCTION COMPANY LIMITED

CIN No. U74999DL2002PLC117052

A-270, 1st & 2nd Floor, Defence Colony, New Delhi - 110 024, India
Email: admin@alchemistarc.com, Website: www.alchemistarc.com

PUBLIC NOTICE

(Under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002)
Notice is hereby given that Alchemist Asset Reconstruction Company Limited (the Secured Creditor / ARC), having acquired the below-mentioned
loan accounts from SBFC Finance Limited under an Assignment of Debt dated 30.09.2025, has issued Demand Notice(s) under Section 13(2)
of the SARFAESI Act, 2002 to the respective borrower(s)/co-borrower(s)/guarantor(s), calling upon them to discharge in full their liabilities to the
Secured Creditor within 60 (Sixty) days from the date of receipt of the said notice(s).

In the event of failure to repay the said dues within the stipulated period, the Secured Creditor shall be entitled to exercise all or any of the rights
under Section 13(4) of the Act, including taking possession of the secured assets, without any further notice.
DETAILS OF BORROWERS / ACCOUNTS

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL-I, DELHI,
4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI - 110001

SALE PROCLAMATION

T.R.C.No.2631/2022

PUNJAB NATIONAL BANK Vs M/S. SHREE HARI OVERSEAS PVT. LTD. AND ANR

PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993.
(CD1) M/S. SHREE HARIOVERSEAS PVT.LTD. THROUGH DIRECTOR,
401, AGGARWAL CORPORATE HEIGHTS, NETAJI SUBHASH PLACE, PITAMPURA, DELHI - 110034
(CD2) DEEPAK GUPTAS/O S. P. GUPTA,R/0 97, DUBLOCK, PITAMPURA, DELHI— 110034,
ALSOAT: HOUSE NO. 12/6, 3RD FLOOR, SHAKTINAGAR, DELHI- 110007
(CD3) PALLAVIGUPTAW/O DEEPAK GUPTA, R/0 97, DUBLOCK, PITAMPURA, DELHI - 110034,
ALSOAT: HOUSENO, 12/6, 3RD FLOOR, SHAKTINAGAR, DELHI- 110007
1. Whereas Transfer Recovery Certificate No. 2631/2022 in OA No. 310/2018 drawn by the Presiding Officer, Debts Recovery Tribunal-
Il for the recovery of a sum of Rs, 6,30,02,490.28 together with costs and future interest @ 11.10% p.a simple, from the date of
filing of OA i.e. 07.06.2018 till its realization along with cost from the Certificate debtors together wilh costs and charges as per
recovery certificate.
2. And whereas the undersigned has ordered the sale of property mentioned in the Schedule below in satisfaction of the said certificate.
3. And whereas there will be due there under a sum of Rs, 6,30,02,490.28 together with costs and future interest @ 11.10% p.a
simple, from the date of filing of OAi.e. 07.06.2018 till its realization along with cost, Notice is hereby given that in absence of any
order of postponement, the property/properties as under shall be sold by e-auction and bidding shall take place through "On line

The amounts mentioned above are due as on the respective dates indicated against each account, together with further interest, penal charges,
costs, and expenses thereon till the date of realization.

The borrower(s)/guarantor(s) are hereby cautioned not to deal with or dispose of, by way of sale, lease, mortgage, charge, or otherwise, the secured
asset(s) described above without the prior written consent of the Secured Creditor.

This publication is made in compliance with the provisions of the SARFAESI Act, 2002, for the information of the borrower(s), guarantor(s),
and the general public.

In case of any queries, please contact the undersigned at the following contact details:

Phone: 011-46562584

Email: admin@alchemistarc.com, ashutosh@alchemistarc.com

Date:- 15.05.2026
Place:- DELHI

Sd/- Authorised Officer
Alchemist Asset Reconstruction Company Limited

Name of Borrower(s) / Date of Electronic Bidding" through the website https://drt.auctiontiger.net on 19/06/2026 between 12.00 pm and 01.00 pm with extensions of
St Loan |0 Borrower(s)/ | AMOUMt | 4305) Description of Secured Asset Due Date| | 5minutes duration after 01.00 pm, if required.
No.|Account No. Due (%) : P .. . .
Guarantor(s)) | Notice 4. The description of the property proposed to be e-auctioned is as follows.
AJAY KUMAR JAIN All that piece and parcel of an east facing house no. 144, area 102.86 SI. No. Description of property Reserve Price EMD
(BORROWER) 10. |39 mirs a residential house nagarpalika no. 182, 79- Mohallaj -, , 1. PROPERTY BEARING UNITNO. 308, 3RD FLOOR, CITY CENTRE, STYLE | Rs.81.00LACS Rs.08.10LACS
1 |PRotsteess | RE R0 | 846342 | ARRIL-| oo Eact 25 1 Inch House of Sunl Arys and Face, | DeCember MALL,PLOTNO. 183, TWIN DISTRICT CENTRE, SECTOR 10, ROHINI,
REENA (CO-BOR- 2026 | \West - 25 Ft 9 Inch then Yog Sansthan, North - 43 ftthen house of|  202° NEW DELHI - 110085
ROWER) Bhagwat Prasad, South — 43 Ft then house of Shobharam. 5. The EMD shall be paid through Demand Draft/Pay Order in favour of Recovery Officer, DRT-I, Delhi-A/c .TR.C No. 2631/2022
YOGESH KUMAR 10 All that piece and parcel of the property bearing house property situ- o along w_ith . self-attested copy of Identity (voter I-card/Driving/licens:e/passport) which should contain thg address for future
2 | PRo1356342| . (BORROWER) 1146485 | APRL- |3€d on land which is Khasra No. 4433 & 4432/2 Village Shamli Tehsil| , = communication and self-attested copy of PAN Card must reach to the Office of the Recovery Officer, DRT-1, Delhi latest by 16/06/2026
MUNESH MUNESH e 2006 and District Shamli (Uttar Pradesh) 247 776. East — Plot of Other, 025 before 5.00 PM. The EMD received thereafter shall not be considered. The said deposit be adjusted in the case of successful bidders.
(CO-BORROWER) West - Plot of Other, North — Street, South - Plot of Sh. Uggarsain. The unsuccessful bidder shall take return of the EMD directly from the Registry, DRT-I, Delhi after receipt of such report from e-auction
SAWAN KUMAR SAINI l All that piece and parcel of the property situated at VIII, Baghra Par- service provider/bank/financial institution on closure of the e-auction sale proceedings.
(BORROWER) gana Baghra Tehsil Near Sarvodaya Kanya Inter College BagharaDist odth 6. The e;nvelope con_taining EMD should be super-scribed “TR.C No. 2631/2022” along with the details of the sender i.e. address,
3 | PRO1223763 MEMKALA MEMKALA 10.26.276 5-MAY- | Muzaffarnagar Uttar Pradesh — 251 306. Boundaries: East - 6 Ft December e-mail ID and Mobile Number etc.
(CO-BORROWER) s 2026 |Wide Road, West — House of Rameshwar, North — House of Sadhu- 2025 7. Intending bidders shall hold a valid Login Id and Password to participate in the E-Auction email address and PAN Number. For details
ASHOK KUMAR SAINI ram, South — House of Nathiram. with regard to Login id & Password, please contact M/s e-Procurement Technologies Ltd., (Auctiontiger) Ahmedabad. Contact no -
(CO-BORROWER) 079-40230 812/11/10/09/08/07/06. Mobile 09002715034, E-mail: wb@auctiontiger.net : support@auctiontiger.net

8. Prospective bidders are required to register themselves with the portal and obtain user ID/password well in advance, which is
mandatory for bidding in above e-auction from M/s e-Procurement Technologies Ltd., (Auctiontiger).
9. Details of concerned bank officers/Helpline numbers etc. are as under: -

Name & Designation Email & Phone Nos.

DEEPAK KUMAR (CHIEF MANAGER) Email:cs8075@pnb.bank.in, Mobile: 7769988880,

(acting in its capacity as Trustee of Alchemist XLVII Trust) Secured Creditor

Cholamandalam Investment And Finance Company Limited
@ Chola corporate office: Chola Crest € 54 & 55, Super B - 4, Thiru Vi Ka Industrial Estate, Guindy,
P o et e ChENnai-G00032, India, Branch Office: 1st & 2nd Floor, Piok Mo.B, Main Pusa Road, Kargl Bagh,
New Delhi - 110 00S.

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Tholamandalam Investment And Finance Company Limited ,under
the Securifisation and Reconstruction of Financial Assels and Enforcement of Security Inberest Act, 2002 hereinafter called the act
and in exercise of powers conferred under Section 13[12] read with Rules 3 of the Security Interest [Enforcement] Rules, 2002
Issued demand notices calling upon the borrowers, whose names have been indicabed in Column [B] below on dates specified (n
Column [C] torepay the outstanding amount indicated in Column [0 below with interest thereon within 60 days from the date of
receipt of the said natice,

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in paricutarand the Public m genearal that
the undersigned has taken possesgion of the properties mortgaged with the Company described in Column [E] hergin below an the
respective dates mentioned in Colurmn [F] in exercise of the powers conterred an hirn under Section 13[4 of the A&ct read with Bula
3 of the Rules made there urder.

The borroweers in particular and the Public in general are hereby cautioned not to deal with the properthes mentoned in Column [E]
below and any such dealings will be sulbject to the charge of M/s. Cholamandalam Investrent &nd Finance Company Limited foran
amount mentioned In Column [D] along with: inkerest and other charges. Under section 13 [8] of the Securitisation Act, the
borroweers can redeem the secured asset by payment of the entire cutstanding including all costs, charges and expenses before
notification of sale.

SL| NAME AND ADDRESS OF APPLICANT |2 [ 2 wE|
ND & LOAN ACCOUNT NUMBER E EE =] E DETAILS OF L]
EEEl =2 PROPERTY POSSESSED B
caz| @ = =
3 g
[A] 8] (C] (D] [E] (F1
1. |Loan Account Nos. H M| HOUSE ND, 1221 0.G. AREAMEASURING BS S0
XOHEDETO0002715284 and 2 2 81YDS, SITUATED IN THE HOUSING BOARD
’ o | COLONY, SECTOR-18, FARIDABAD, HARYAMA, | O
f%ﬁiﬂﬁ?ﬂ::ﬁf?:ﬁ:ﬂﬂm} E E E E WHICH 5 BOUNDED A5 UNMDER- MORTH- ﬁﬁ
s kel ~ = = HOUSE NO. 121/LIG, SOUTH- HOUSE NO.|wn 2
» Y. 1o, 2 S| 123116, EAST- HOUSE NO. 117/LIG. WEST- 24 ﬁf
FanDan - ll’]'ﬂﬂﬂ = FEETWIDE ROAD =l
2.DINESH VERMA (APPLICANT),
HNO. 122, FIRST FLODR HOUSING BOARD COLONY BEHIND MEHTA RESTAURANT

SEC-18 FARIDABAD HARYAMNA - 121002

3.BEENA VERMA (CO - APPLICANT),

H NGO, 122, FIRST FLOOR HOUSING BOARD COLONY BEHIND MEHTA RESTALIRANT

SEC-18 FARIDABAD HARYAMA - 121042

4. MEENAKASHI (CO - APPLICANT), HOUSE NO. 122 SEC-18, FARIDABAD - 121002

5.TARUN VERMA (CO - APPLICANT), HOUSE NO. 122 SEC-18, FARIDABAD - 121002

6.M/5 VERMA ELECTRONICS AND ELECTRICALS (ITS THROUGH PROPRIETORSHIP -
DINESH VERMA) (CO - APPLICANT), GROUND FLOOR H. NO. - 122 SEC-18, FARIDABAD - 121002

10.What is proposed to be sold are the rights to which the certificate debtors are entitled in respect of the properties. The properties will
be sold along with liabilities, if any. The extent of the properties shown in the proclamation is as per the Recovery Certificate schedule.
Recovery Officer shall not be responsible for any variation in the extent due to any reason. The properties will be sold on 'as is where
is'and as is whatis' condition.

11. The property can be inspected by prospective bidder(s) before the date of sale for which the above named officer of the bank may be
contacted.

12.The undersigned reserves the right to accept or reject any or all bids if found unreasonabe or postpone the auction at any time without
assigning any reason.

13.EMD of unsuccessful bidders will be received by such bidders from the Registry of DRT-I, on identification/production of Identity proof
viz., PAN Card, Passport, Voter's ID, Valid Driving License or Photo Identity Card issued by Govt. and PSUs. Unsuccessful bidders
shall ensure return of their EMD and, if not received within a reasonable time, immediately contact the Recovery Officer, DRT-I, Delhi/
orthe Bank.

14.The sale will be of the property of the above named CDs as mentioned in the schedule below and the liabilities and claims attaching to
the said property, so far as they have been ascertained, are those specified in the schedule against each lot.

15.The property will be put up for the sale in the lots specified in the schedule. If the amount to be realized is satisfied by the sale of a
portion of the property, the sale shall be immediately stopped with respect to the remainder. The sale also be stopped if, before any lot
is knocked down, the arrears mentioned in the said certificate, interest costs (including cost of the sale) are tendered to the officer
conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs have been paid to the
undersigned.

16.No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire or
attempt to acquire any interestin the property sold.

17.The sale shall be subject to the conditions prescribed in the Second Schedule to the Income Tax Act, 1961 and the rules made there
under and to the further following conditions: The particulars specified in the annexed schedule have been stated to the best of the
information of the undersigned, but the undersigned shall not be answerable for any error, mis-statement or omission in this
proclamation.

18.The amount by which the biddings are to be increased shall in multiple of Rs. 20,000 (Rs. Twenty Thousand Only). In the event of
any dispute arising as to the amount of bid, or as to the bidder, the lot shall at once be again put up to auction.

19.The Successful/Highest bidder shall be declared to be the purchaser of any lot provided that further that the amount bid by him is not
less than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the highest bid when the price
offered appears so clearly inadequate as to make itinadvisable to do so.

20.Successful/ highest bidder shall have to prepare DD/Pay order for 25% of the sale proceeds favoring Recovery Officer, DRT-I, Delhi,
A/C.TR.C No. 2631/2022 within 24 hours after close of e-auction and after adjusting the earnest money (EMD) and
sending/depositing the same in the office of the Recovery Officer so as to reach within 3 days from the close of e-auction failing which
the earnest money (EMD) shall be forfeited.

21.The Successful/Highest Bidder shall deposit, through Demand Draft/Pay Order favoring Recovery Officer, DRT-I, Delhi A/C
TR.C No. 2631/2022 the balance 75% of the sale proceeds before the Recovery Officer, DRT-I on or before 15th day from the date of
sale of the property, exclusive of such day, or if the 15th day be Sunday or other holiday, then on the first office day after the 15th day
along with the poundage fee @ 2% upto Rs 1,000 and @ 1% on the excess of such gross amount over Rs. 1000/- in favor of
Registrar, DRT-I Delhi. (In case of deposit of balance amount of 75% through post the same should reach the Recovery Officer as
above.)

22.1n case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamation of sale.
The deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, be forfeited to the Government and the
defaulting purchaser shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold.

SCHEDULE OF PROPERTY

Lot.| Description of the property to be sold with the names of|  Revenue Details of any | Claims, if any, which have been

assessed upon |encumbrance to | put forward to the property, and
No. | the co-owners where the property belongs to the defaulter the property or | which property | other known particulars bearing
and any other person as co-owners.

any part thereof is liable on its nature and value.

Date: 13.05.2026 Authorised Officer
PLACE: Faridabad Cholamandalam Investment And Finance Company Limited

1. |PROPERTY BEARING UNIT NO. 308, 3RD FLOOR, CITY|Rs. 42,04,931.00 (MAINTENANCE & ELECTRICTY
CENTRE STYLE MALL, PLOT NO. 183, TWIN DISTRICT,CHARGES)AS PER M/S. SURYAMAINTENANCE AGENCY
CENTRE, SECTOR 10, ROHINI, NEW DELHI-110085 PVT.LTD. LETTERDT.21/11/2024

Given under my hand and seal on 15/04/2026 ;f'"*h . NIRANJAN SHARMA, Recovery Officer-II,

-
't Y

s DEBTS RECOVERY TRIBUNAL-1, Delhi

epaper.ﬁnan{:iaiexpress.cun‘. .

New Delhi




